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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
OA No. 1203/2024
News Item titled "Notified Aravalli forest portion sold for mining"

appearing in the Times of India dated 15.09.2024

Reply on behalf of Respondent No. 3 i.e. Haryana State
Pollution Control Board.

Most Respectfully Showeth:

1. That this Hon'ble Tribunal has taken cognizance of the news
item titled “Notified Aravali forest portion sold for mining” appearing
in the Times of India dated 15.09.2024. This Hon'’ble Tribunal vide
order dated 01.10.2024 observed from news article that News item
relates to Aravali tracts of Rajawas in Haryana’s Mahendragarh
district, where a portion of the Aravali forest was declared as
‘protected forest’ and then one-forth of the same land was
auctioned for mining. This Hon’ble Tribunal has sought reply from

respondents including answering respondents.

2. That present reply is being filed dealing with the iss‘ues
concerning with the answering respondent, on the basis of
information available in the record of answering respondent and
liberty is being craved to file additional reply as and when required,

with the permission of this Hon'ble Tribunal.

O‘(Aﬁ)_f}:;, 3. That facts pertaining to proposed mining activity are as
Fogp ™ f
Yarl) i) oy 3
' /( 2 /‘ ¥ u}nder.
O\ 7271 (1) As per e-Auction Notice dated 15" May, 2023 issued by

A5

Department of Mines and Geology, Govt. of Haryana, Khasra Nos.
pertaining to Rajawas Mining are 91, 96, 97, 98, 99, 102 and 103
of vilage Rajawas, Tehsil & Distt. Mahendragarh having area of
119.55 Acre. Copy of e-auction Notice dated 15.05.2023 is
annexed as ANNEXURE-R/1.

(i) That Mining department has issued Letter of Intent dated
04.08.2023 in favour of M/s Landsworthy Mining & Infra LLP. Copy

1 R
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of letter of Intent dated 04.08.2023 issued by Mining department,
Haryana is annexed as ANNEXURE-R/2. The said unit has applied

for Environment Clearance to the SEIAA, Haryana which has

issued TOR for the mining project in question.

(i)  That TOR (Term of reference) issued by SEIAA, Haryana
vide file No. SEAC/HR/2024/125 dated 12.06.2024. M/s
Landsworthy Mining & Infra LLP vide letter dated 08.08.2024 has
requested the answering respondent to conduct public hearing.
Copy of letter dated 08.08.2024 is enclosed herewith as
ANNEXURE-R/3.

(iv)  That public hearing/consultation is yet to be conducted which
will be followed by appraisal in terms of EIA Notification dated
14.09.2006 by the concerned Expert Appraisal Committee. Date of
public hearing was scheduled to be held on 17.09.2024 by the
Deputy Commissioner, Mahendragarh at Narnaul vide their letter
No. 2384/Vikas dated 13.08.2024. However, the said public hearing
could not be conducted and cancelled due to administrative
reasons. The Public hearing/consultation shall be conducted as per

procedure prescribed under the Notification of 2006.

4. That all environmental aspects are being considered during

appraisal by the concerned Expert Appraisal Committee.

rareid
SRS N e

———————————————

Regional Officer,
Haryana State Pollution Control Board, Mahendragarh
(For Respondent No.3)

Date: - 27.01.2025
Place: - Mahendragarh

‘ ATTE%TEZ’
Ram Singf Yagay fdvocate

Matary Public TG
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELH|
OA No. 1203/2024
News Item titled "Notified Aravalli forest portion sold for mining"

appearing in the Times of India dated 15.09.2024

AFFIDAVIT

|, Krishan Kumar, Regional Officer, Haryana State Pollution

Control Board (HSPCB), about 55 Years Aged do hereby

solemnly affirm and state as under-

1. That | am authorized representative of the Respondent
No.3 in present case. | am well conversant with the facts
and circumstances of the case therefore: | am competent
to swear this affidavit.

2. That | have read the contents of accompanying reply

which has been drafted under my instructions.

Meae

DEPONENT

;“,.‘ff]_f'é? Verified that the contents of above affidavit are true and

correct to my knowledge and on the basis of information
derived from the official record which | believe to be true and

no material fact has been concealed therein.

Nl
,AATT?ST D\ DEPONENT

Ram SingifVad 4V hrlvrrnate
Hotery Dty /
2



169 Annexure-R/1

Department of Mines and Geology
Govt. of Haryana

e- Auction Notice
Date 15" May, 2023

No. DMG/HY /e-Auction/MGR/2023 /2583

It is hereby notified for the information of the General Public that for

grant of mining leases/mineral rights, for excavation of minor mineral namely
“Stone” from the minor mineral mines of the district Mahendergarh, the e-
Auction process (Registration/User 1D) and submission of bidding will be as
per schedule given below:

&r. Titles From To
Nu - e
1 Registration and Creation 19052023 14.06.2023
of user ID and uploading of | 10:00 AM Upto 05:00FM
documents —:
2 Deposition of EMD 19.05.2023 14.06.2023
10:00 AM Upto 05:00PM
3 E-service fee 19.05.2023 14.06.2023
Upto 05:00PM
4 | Bidding 19.06.2023 Till the
conclusion of |
| Auction

Note: The manual for prospective bidders shall be available on e-|
Auction portal.

The important instructions for participation in the online e-

Auction are as under:

1.

The bids shall be made online on the e-Auction web portal, link of
which is available on website af the Department

https://minesharvana.gov.in/ under the tab ‘Auctions/Tenders".

The intending bidders befere participation in the e- Auction/bidding
process will be pequiredto create a User Account and to obtain a User-
ID and Password for the e-Auction Platform by following the link
given on the website of the Department of Mines and Geology.
Haryana i.e.; minesharyana.gov.in under the tab ‘Auctions/Tenders'.

The intending bidders once registered/ having created the “user
account” would not be required to get registered again.

of Mines and Geslogy, Iad Flaar, DHL Square, Plot No. %, Sector 12, Panchkuls

Page 1 of 14
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4. On successful Registration a Wallet for the bidder will get created in
the name of bidder/ intending bidder for keeping additional amount,

5. The detailed instructions for participation in e-Auction can be perused
at "Bidders Manuals” attached as Annexure A. The copy of same can
alea he downloaded from link "Downlaad Manuals™ at e-Auction weh
portal.

. The prospective/intending bidders having created user account shall
upload following documents (in PDF format not exceeding limit of 10 MB
for individual document)

i No-Dues-Certificate(s) from the concerned OfMicer In-Charge(s]) of the
District Mining Office (5] or an affidavit sworn before any Magistrate to
the effect that no amount of contract money. rovalty, dead rent or
curface rent iz due in respect of any mining lease/contract or mineral
concession held by him [or any of his family members) currently or in
the past.

ii. Copy of the Partnership Deed (where hidding entity is a partnership
firm) or Articles of Assoclation [(where bidding entity is a registered
Company) or an Affidavit [where bidding entity s a sole
proprietorship firm and the bidder is participating as an Individual).

Mo transfer or addition or deletion of the Partners/Directors will be
permissible before execution of the agreement;

ii. A copy of the authority letter by the Partnership Firm (where
bidding entity is a partnership firm) or a copy of the resolution of the
Board of Directors (BoD) of the Company [where bidding entity is a
registered Company) in favor of the person [authorized
representative) who shall be offering the bids online on behalf of the

bidding entity.;

iv. An affidavit by the authorized representative of the bidding entity
participating in the bid to the effect that the bidder/any of the partners
of the partnership firm/any of the Directors of the Company have not
bheen debarred from participation in the auction and from obtaining a
mineral concession,/s from the State ol Harvana.

7 Deposition of amount of Earnest Money Deposit (EMD): Earnest
Money for participation in hidding process for any mining area/
site/ unit/ block shall be equal to 10% of the reserve price rounded by
an amount of Rs. 10,000 /-,

B, The prospective bidders would have option to select one or more mines
of their interest for participation in the auction and would have oprion
to be change the same before the last date for deposit of EMD

a9, The perspective bidders shall deposit lumpsum amount of EMD, which
shall not be less than 10% of the highest amount of reserve price
among the mines opted to be participated by the bidder.

*o Digpartment of Mines nnd Geology. Zrd Floor, DL Square, Mot Moo 9, Sector 22, Panchkols

r aEtE,
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10. The prospective bidders for participation in the bidding shall transfer
(RTGS/NEFT) funds in lumpsum amount, to be deposited as EMD and
other amount of bid security etc, online to the Account of the
Department as per detail given below:

TYPE OF ACCOUNT: CURRENT ACCOLUNT
Account No: DMGZ9999

MICE Code: 160751005

SWIFT BIC CODE: IDFEINBE

IFSC CODE: IDFBOOD1GE 09

Mote: All amount will be accepied in INR and refunds, if any, will
also be in INR.
The prospective bidder 15 required to make single
transaction for the EMD amount.

11. On successful transfer of lumpsum amount as EMD and other amount/s
towards bid security etc. in the above said Account of the Department
up to 14.06.2023 till 05:00 PM and successfully verification [UTR 22
digits [in casc of RTGS) or 16 digits {in case of NEFT) Verification an the
e-Auction portal, as a part of e-Auction process] of the EMD deposited
along with the prospective bidder having already submitted other
daocurments as per clause 6 shall be eligible to offer further bid for mine,

12. Incase the amount deposited is not verified (UTR Verification on the e-
Auction portal) within stipulated time frame, the intending bidder will
not be allowed to enter in e-Auction of mine(s)/block(s). In case of
highest bidder of any of the mine, the amount equal to 10% of the
reserve price rounded by Rs. 10,000/- will be deducted from the
lumpsum EMD already deposited and such highest bidder will be able
to offer bids for further mines, if so desire, only in case the balance
amount is equal or more than 10% of the reserve price of next mine
selected for bidding. If the balance amount is less than the 10% ol the
reserve price of next mine selected for bidding, the bidder may add
additional amount before commencement of bidding time for mine to
be participated in the e-auction.

13. Process for Top-up of EMD from wallet of the bidder: The
prospective bidder, in addition 1o depositing EMD in the Account of the
Department, may deposit and keep additional amount in his wallet, by
clicking the link "My Account” available on top right corner on portal;

Note: It is clarified that amount of EMD to be deposited
initially has to be deposited as per steps given in clause (10}
above and in case of deposits (Top-up of EMD) in wallet by
following payment gateway by clicking link “My Account”.

14. Refund of the EMD
On completion of the auction process of all the mines in this list, the
amount of EMD of the un-successful bidders or balance amount of EMD
out of lumpsum amount to the successful bidders, if any, would be

Depariment of Mines nnd Geology, Znid Floar, DHL Squere, Plol No. 9, Sector 22, Panchkula

Mining-ERgireeing—
For Dirsctorttimesand Gealogy Page 3 of 14
Haryana,
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refunded, provided the same is otherwise not ordered to be forfeited.
The prospective bidders shall furnish details of their account for
refund of EMD [a) Refund Account Name [(b] Refund Account No, (] 1FSC
code of the Banl.

Note: Please cross check the information to be submitted online
before saving the same as the information in non-editable.

15. Refund from the wallet:
Bidder may request for refund by clicking on 'Request for Refund’
button available under the section "My Account” and will get refunded
to hiz Befund Account.

16. Deposition of amount of E-service fee for participation in the e-
auction The prospective bidders shall have w pay e-Service
Fee/Administrative Charges of Ry, 11000/- plus GST online for each
of the mine to be participated for e-auction through Debit Card/Internet
Banking by using the service of secure electronic payment gateway
available on the e-Auction portal itself with the link titled as ‘Pay Now".
The secure electronic payments gateway is an online interface between
contractors and online payment authorization networks. The Payment
for e-Service Fee/Administrative Charges of the bank can be made by
eligible bidders/contractors online directly through Debit Cards &
Internet Banking Accounts.

17. Furnishing of wrong information or documents: In case any of the
information furnished for creation of User Account and/for any of the
documents uploaded as above are found to be wrong/false at any stage
during or after the e-Auction, the same shall be liable for action as
under:

i. The Department shall be entitled to invoke

revocation/cancellation of hid;

fi. The Department shall be entitled to forfeit the amount deposited
(EMD or any other amount) at the time of auction;

ifi. Even in case, the false information/document is detected after
the award of mineral concession, the Department shall be
entitled to terminate the mineral concession.

iv. The Department shall debar the bidder from participation in any
subsequent auction for a period of 5 years.

18. Information ftraining/ clarification/ difficulty for participation in
the e-auction process: In case of any query regarding process of e-
Auction and for undertaking training, the intending bidder can
contact Help-desk support for e-Auction Portal for offering Technical
Support Assistance over telephone from Monday to Friday (Exclusions:
GAZETTED HOLIDAYS) between 10:00 A.M to 06:30 P.M as per
details given helow:

»  Department of Mines snd Geology. Ind Fleor, DL Square, Plet Nao. 9, Sector 22, Panchkula

EnquiteErnig,
For Deaclod Lines and Gaalogy Page dof 14
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: Following helpdesk No. shall be open between 10: 00 AM to 18:30 PM IST

| Contact Person Email 1D Tel. No.

" 1. Ms. Neetl Bala Chandra neetl,bala@clindia.com +91-7291981128

2. Mr. Chandan Kumar chandan kumar@clindiacom | +91-9015145373

3. Mr. Sandeep Sandeep@clindia.com +01-0050287464

| 4. Ms. Sneha Kapoor sneha kapoor@clindia.com +91-9053126803

[ In case the issue is not resalved by the above team, kindily contact on contact given below
1. Mr. Mukesh Kumar | mukesh kumar@clindia.com | +91-7291981127

Monday to Friday [Exclusions: Gazette Holidays)

Dedicated centralized email id: auctions@el india.com

19.

The bidders may also send gueries to the help-desk through e-
mail by sending an email to auctions@clindia.com along with

appropriate screenshots or error description.

il. The Online Training Videos for prospective bidders shall be

available on e-Auction portal.

Bidding Process:

Serial auction of mines: The mines shall be put-up for auction serially
from top to bottom as per list notified in the Auction Notice.

il

ii.

iw.

vi.

The hidding process shall start on 19.06.2023 at 10:00 AM.

On the start of the bidding process, the name and the particulars of
the mine at Sr. No. 1 to be put-up for e-Auction shall be displayed to
the bidders.

The perspective bidder would be allowed to offer bids only in case
the mine put to auction is selected for participation in bidding.

In case no bid is received during first 60 minutes after the
commencement of bidding process the first round of auction of said
mine/block offered shall conclude. The new mine/next in the 5r. no,,
from the list of mines being taken up for auction, would be offered
for auction on 10:00 AM of the following day.

If a bid/s is/are received during first 50 minutes but no bid is
received during last 10 minutes of the auction (50 minutes to 60
minutes), the bidding shall be concluded by the system after &0
minutes of commencement of bidding.

In case a bid is received during last 10 minutes (50 minutes to 60
minutes) the auction shall be extended by blocks of 10 minutes till
such time that no bid is received during the last extended block of
10 minutes. Thus, the bidding shall be concluded when no bid has
been received in the last 10-minute extended block

Note: To illustrate, if a bid is received in say, the 55th minute,
the hidding process shall extend by 10 minutes from 60
ta 70 minutes. If a bid is now received, say in the 69=
minute, the bidding process shall again get extended for

Q""q‘l Departiment of Mines and Geology. 2nd Floor, DHL Square, Plot No. %, Sector 22, Panchkula

Miring Engineanng, e
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another block of 10 minutes from 70 to 80 minutes. If
no bid is received from 70 to 80 minutes the bidding
process will conclude after expiry of 80 minutes.

vii. Fresh Round of auction for unsuccessful mines: The mines which
fail to attract bidders during first round of auction, completed serial
wise, shall again be offered for e-auction for second time to explore
the possibility of attracting bidders.

Note: To illustrate say there are total 04 mines offered/notified
for auction. The mine at Sr. no 1 fails to attract any bid
during first 60 minutes and the auction gets concluded as
explained in Sub Clause (iv) above. The mine at Sr. no 2 will
be offered for e-auction/bidding on next day [day two).
Finally, after concluding auction process for mine Sr. No 4,
the mine says at 5r. no 1 which failed to attract bidders in
first round will be again offered for bidding. The same
process will be followed for any other mine which fails to
attract bid in first round.

viil. Incremental amount: Minimum incremental bhid amount shall he
R=. 5,00,000/=- and its multiples

ix. Auction without any break: Auction of any mine that has started
at 10:00 AM shall be completed, without any break, irrespective of

the number of days taken in the process.

¥. Auction of new mine on following day of conclusion of auction:
Any new mine, from the list of mines being taken up for auction,
would be offered for auction on 10:00 AM of the following day on
which the ongoing auction of last mine was/ is concluded.

xi. Confidentially of bids/Display of the bids: All bidding
participants shall be able to view the guoted highest bid value
during online bidding process and they will be able to have details
of all of their own guoted bids at their end. However, the
names/identity of any of bidder in any manner will not be
accessible to anyone during auction.

¥ii. Payment of balance amount of initial bid security by highest
bhidder:

On conclusion of the bid/auction for any particular mine, a system
generated confirmation of highest bid offered by the highest bidder
shall be sent automatically on the registered email and SMS will be
sent on the registered mobile number, directing the highest bidder
to deposit an amount equal to 10% of the highest bid after adjusting
the EMD deposited for said mine/ block, as ‘Initial Bid Security’'
within 24 hours of such confirmation. The payment has to be made
through RTGS/NEFT mode (as process mentioned in clause 10).
The payment is required to be made into Department's account

f.' : - Department of Mimes and Geology. 2nd Flaor, IEHL Square, Plat Mo, 9, Sector 22, Panchkula

Miniag Engineerng.
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directly and a 22 digits (in case of RTGS) or 16 digits (in case of
NEFT) UTR number will be required to verified through the option
available on portal for Verification of UTR by the highest bidder.
Further, it may also be noted that the highest bidder is not allowed
to adjust the amount available in the wallet for payment of
difference account. The highest bidder is required to make a single
independent transaction for the balance amount.

In case the highest bidder of preceding mine has funds available in
Account (after retention of amount equal to EMD for his successful
bid by the Department) equal to EMD for any subsequent mine
belng offered for auction he may opt for participation in the bidding
like any of the other bidders.

Non-payment of balance amount of initial bid security by the
highest bidder: In case the bidder is not able to deposit the initial
bid security within period allowed as above, the EMD shall be
farfeited and he shall be debarred for 5 (five) years to participate in
any further/future auction

Prospective Effect of Debarment: The highest bidder of any mine,
may participate in subsequent bids for other mine/s in the auction
list during the period of 24 hours provided to pay the balance
amount towards initial bid security for earlier highest bid. The
following scenarios may emerge:

* The bidder fails to deposit the balance amount for the first mine
for which he was the highest bidder. The EMD for the mine in
question shall be forfeited and he shall be debarred [rom
participating in future auctions for a period of 5 years. The
system shall block the bidding by this bidder in all ongoing/
subsequent bids. Any other highest bids offered subsequently
by the bidder thus debarred shall automatically stand cancelled.

¥ The bidder deposits the balance amount for the first mine for
which he was the highest bidder but fails to deposit the balance
amount for the subsequent mine for which he was also the
highest hidder. The bid for the first mine shall be accepted. The
EMD for the mine for which the balance amount was not
deposited shall be forfeited and the bidder shall be debarred
from participating in future auctions for a period of 5 years.

Refund of EMD: After the completion of the bidding process the
EMD amount of the unsuccessful or any balance amount of the
highest bidder after adjustment of amount to he deposited, would
be refunded/transferred to the account of the bidders on conclusion
of the auction process. The unsuccessful bidder may request for
refund through “Refund EMD”* available under "My Account”
section.

ng;mm_ Department of Mines and Geelogy. Ind Flaor, DHL Square, Plot Mo 0, Seclor 23, Panchkuls
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20. The details of the areas of the Mining Blocks along with reserve
price and perm:t nrmlnlng leases, are given below:
tr. | Name of | Name of | Details of | Area | GPS reading of all corner point taken | Area | Reserve | Perio
ko, | mining | village Khasra as per | by HARSAC by using DGPS as poer | Prices d
leaze Mo, Revenue GPEE Annual (in
record reading | dead weArs ]
[in Acre] fin | rentpor |
ACre) | annuim |
{in
i |
‘Mahendergarh
1 | Pachnata | Pachnota | 127 2923 Piller | Latitwle Longitwile [ 38 E0 [ 1342 10
17, 121, A | PS4 I5.001"H | TESRG RIETVE
&2, 19,1 B_| IS¢ 37.718"H | TEE S 534K
23,24 | € | Z7SARE0METN | TR AT A0L4YE
e O | Z7°5+ 39000 W | 75 59 600" E
Lﬁﬂ E | Z75F 40.400°H | TS5 2100 E
Pty F | 2754 417600 H | 757 50 4B00"E
12, 13 182, G| TS 4RA9 N | TSRS SAITE
197, 30 H | 2F54 $6B12°H | 75" 50°54007E
21,2273 | | IFs#S0100°H | 757 50 30007 E
5 | | 54 spA00”H | 75059 SA007E
151 mim, E [ 275 5eide"n | 75750 TORVE
1502 i, L | /sS4 58532 N | 75959 79797 E
162 min M | ZFaF SAS06 N | 75050 138520 E
Ty N | 3P 5454597 | 75750 135057 E
5 mim, & 0 | 2P5¢ 48.575°N | 75°50° 12035"E
miti, 4 mm, F_| 2754 448317 N | 7575 11200 E
15 min, |6 0 | 3750 A0927°N | 75750 013V E
;‘;" i IS0 N | 75 S TR E
1,1 3% 10,
i, i1,

% | e g3 )
2 | Rapawas | Rajawas [ 91, 05 | 11955 [ A M2E 1Y eSS EJ&" B 2634 1225 1220 io
97, o, M M IR 1% gDz B 76" 83 po.0iN"

0o, 102 [ MINT LU 54 385" | H 8" 84 CH@EI"

and 103 i} H!E__' LR & F4 5" B 76" 33" 33 dd4"

E M ZH" 18 3547 E76" 33" 345167
r MZ0® L0 4 54T 4" 43 0A.TE"

I T T T i il

H N ZE® |8 14952 E76° 42 50047

M 28" 1§ Do.04” E 76" 33" aL118°

! M ZH® A 3404 T L 76" 03" 02.33°

K| WEE I e o gz e

| Note: The online manual I’urprr:r;pm_—tlve bidders shall be availahle on e- A.ur:t[nn portal.

The period of lease shall commence w.e.f. the date of grant of
environmental clearance by the Competent Authority and the Consent
to Operate (CTO) by the State Pollution Control Board, whichever is
later, or on expiry of the period of 12 months from the date of Issuance

Any site/area/ mine offered for auction can be withdrawn from the

Due care had been taken in specifyving the details of the areas of the

Z21. The terms and conditions of the Aunction:
1
af Lol, whichever is earlier.
i
Auction without assigning any reason;
i)

mining blocks. However, in case of any inadvertent clerical mistake in
area detail/Khasra number etc, the same shall be got
rectified /corrected even after the completion of the auction but before

[ : « Deppriment of Mines nnd Geology. 2ml Floor, DHL Square, Pl Mo B, Secter 22, Panchkula
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i)

vii]

viii]

i)

177

execution of Lease Deed:

The lease areas are Tentative and are being notified on ‘as is where is'
basgis and all prospective hidders are expected and presumed to have
surveyed the areas to make their own assessment for the potential of
the areas for which bids are to be offered.

The bidders are expected and presumed to have gone through the
terms and conditions of auction notice and also the applicable Acts and
Rules for undertaking mining. The State government shall not be
responsible for any kind of loss in land/area or any other loss to the
bidders/contractors at any point of time (before or after grant of lease]
on any account including on account of reduction of
land/area/production/non grant of permission for mining in part area
or otherwise on account of any condition stipulated for undertaking
mining by any competent authority.

No request regarding reduction in bid amount on account of reduction
in land/area of the Mining Block, on any account including that of
change In description of khasra numbers/location etc, at any stage will
be entertained on any ground. This shall also include any
loss/reduction of area for actual mining for want of compliance of
applicable laws/restrictions for mining or part of the contracted area
had already been operated in the past. Needless to state that this also
includes the changes, if any, as per condition above and the prospective
bidder shall give their bids taking account of all such eventualities;

Mo person shall be eligible to participate in the Auction, who or any of
his family members is a defaulter of any mining dues in respect of any
mineral concession granted in the past or any other current mineral
concession. In case any of the partners of a Partnership Firm or a
Director of a company participating in the auction process or any of
their family members are found to be defaulter, the bidder
firm/company would be held ineligible.Further, any person, firm or
company as the case may be who had been specifically debarred to
participate in the auction would not be eligible to participate in the
auction;

In case any bidder participated in the auction is found to be default in
arrears of government dues on account of any mineral concession
obtained from the State of Haryvana at any stage, his bid shall be
revoked/cancelled with forfeiture of the amount deposited in order to
obtain the said mine on lease;

All intended participant can view the highest quoted bid during online
bidding process. The highest bidder will be informed for confirmation
of the same through e-mail and SMS alert at his online registered email
and Mobile Number respectively on the conclusion of the respective

mine;

(1.51"-1:1.
Eng;mﬂemrlmzll of Mines and Geology. Znid Fleor, DHL Sql.um Flot Ni. 0, Sector 22, Panchbils
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x) The highest bid received/quoted shall become the ‘annual Dead Rent'
amount payable by the bidder/contractor. The amount of annual Dead
Rent initially determined on the basis of competitive bids/auctions
shall be increased by 10% on completion of each block of three years:
for every three years.

Explanation: If the initially determined annually bid/Dead Rent
is Rs. 100/-, it shall be increased to Rs. 110/- with the
commencement of the fourth year and to Rs. 121/- with the
commencement of the 7th year and so on and so forth for the
next each block of three years.

xi) The highest bidder would be informed about the same- confirmation
that he being declared as highest bidder- as per which he shall be liable
te deposit 25% of the annual bid/Dead Rent amount as "security” and
one month’s advance Dead Rent. The above said amount shall be
deposited as per following schedule:

a] an amount equal to 10% of the annual bid amount/ highest
bid, after adjusting the EMD deposited for said mine/ block, as
‘initial bid security’ within 24 hours of conclusion of the
bidding process as per details given in clause 19 (xii).

h] balance amount of bid security i.e. 15% of an annual bid
amount before commencement of the mining operation or
before expiry of the period of 12 months from the date of
issuance of Letter of Intent (Lol), whichever is earlier;

Provided that where the Letter of Intent holder/lessee
having taken all steps on his part, fails to obtain required
environmental clearance and Consent To Qperate [CTO) lor
undertaking mining operations within the said period of 12
months fram the date of issuance of Lol, such letter of intent
holder/lessee on a specific application submitted to the
Director, at least thirty days prior to the end of the period
mentioned above, giving details of the action already taken
may seek additional time up to another twelve months, over
and above the time of 12 months already allowed for
commencement of the period of contract, on payment of a
non-refundable fee as per the following:-

1 Extension of further On payment of a non-refundable fee
pericd wup to six at the rate of one percent poer month
months of the annual bid for cach month of

requested axtension period

2 Extension fior a3 On payment of a non-refundable fec
second period up to at the rate of bwo percent per manth
six months of the annual bid for cach month of

requested extension period )

Note: Extension shall be allowed only in month (5] and any request

| for period less/part of the month shall be summarily rejected and

Q‘:q‘.k—-ﬂeplﬂmﬂt of Mines amd Gealogy. Znd Floor, DHL Square, Plog Moo 9, Sector 22, Panchhuls
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ghall apply along with advance amount of the fee for such requosted
period of extension,

S |

kif)  In case the highest bidder fails to deposit 10% of the annual bid
amount online towards the "Initial bid Security” within 24 hours given
for the same, the earnest money deposited shall siand forfeited.
Further such bidder({s) shall not be eligible to participate in any future
auctions/Tenders/ competitive bidding process in respect of any area
for obtaining mineral concession in the State for a period of 5 years;

xiii) The bids offered/received during the e-auction process shall be
provisionally accepted and shall be regarded as successful bid only
after acceptance by the State Government;

xiv] The LOI would be issued through e-auction portalfonline itself on
registerad e-mail of the bidder, after validating all the documents and

approval from the State Government.

) After deposit of 109% of the bid amount (as initial bid security) after the
conclusion of auction by the highest bidder(s), no request from the
highest bidder{s) regarding revocation or the withdrawal of the
highest hid shall be considered. In case, any such request is made, the
same shall be followed by the Penal Action Le. 10% amount deposited
towards initial bid security shall stand forfeited and such bidder(s)
shall be debarred from  participation In any  future
auctions ftenders fcompetitive bidding process in respect of any area
for obtaining mineral concession in the State for a period of 5 years;

wwi) The earnest money deposited by the bidders other than highest
bidders shall be refunded upon completion of the auction proceedings;

wwii]  After the acceptance of highest bid by the State Government and on
issuance of Letter of Intent, the Lol holder shall execute an agreement
in Form ML-1 appended to the "Haryana Minor Mineral Concession,
Stocking, Transportation of Minerals and Prevention of Illegal Mining
Rules, 2012' within a period of 90 days of the order of grant of Lol;

xwiii) The agreement executed shall be got duly registered under relevant
law with concerned Registering Authority and they shall be liable to
pay applicable stamp duty and registration fee elc. as per the
applicable rates and demanded by the Registering Authority/Revenue
Department.

wix) In case of failure to execute the agreement, after issuance of acceptance
of bid/LOl within prescribed period of 90 days from the date of
issuance of LOI, the acceptance/L0O] shall be deemed to have been
revoked and 10% amount deposited towards “inidal bid security”
shall stand forfeited and such bidder shall debarred from participation
in any future auctions/tenders/competitive bidding process in
respect of any area for obtaining mineral concession in the State

p- e iment af Mines and Cealogy. Ind Fleor, DHL Square, Flot Mo, 8, Sector 11, Panchkula
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fora period of 5 yvears.;

Aflter execution of agreement, either before commencement of the
mining operation or before expiry of the time allowed, if any, as per
clause 21(xi)(b) above, in case of failure to deposit the balance 15%
amount towards security [as required under clause 21({xi)(b) above]
the acceptance of bid/issuance of Lol fexecution of agreement shall be
deemed to have been revoked and 10% amount deposited towards as
initial bid security after the conclusion of auction shall stand forfeited.
Further, such bidder shall be debarred from participation in any future
auctions/tenders/competitive bidding process in respect of any area
for obtaining mineral concession in the State for a period of 5 years.

In case of default as per clause 17 and 19 (XIV and XV) above,
wherever the bidder/lessee are debarred from participation future
auctions/ tenders/ competitive bidding process, it may be noted that
in case of such default by a company, the said company and all of its
Promoter/s and Director/s, in case of Partnership Firm along with such
firm all of its partners shall be debarred from participation whether
individually or as partner/ proprietor/ director in a company in bids
for the period prescribed.

The lessee shall also deposit/pay an additional amount equal to 7.5%
of the due Dead Rent along with installments towards the ‘Mines and
Minerals Development, Restoration and Rehabilitation Fund”,

The lessee shall also deposit/pay an additional amount equal to 2.5%
of the due Dead Rent along with installments towards the "District
Mineral Fund'.

The leszee shall be liable to pay advance Income Tax as per provisions
of Section 206 (c) of the Income Tax Act, in addition to the Dead Rent
payable as per terms and conditions of the lease deed;

On enhancement of the Dead Rent by 10% with expiry of every three
years period, the lessee shall deposit the balance amount of security so
as to upscale the security amount equal to 25% of the revised annual
Dead Rent as applicable for one vear with respect to the next block of
three yvears;

No interest. whatsoever, shall be payable on the security amount
deposited under proper security head of the government;

The Lol holder/lessee shall also furnish a solvent surety for a sum
equal to the amount of the annual bid for execution of the agreement.
In case the surety offered by the lessee(s) during the subsistence of the
lease is not found solvent, the lessee(s] shall offer another solvent
surety and a supplementary deed to this effect shall be executed;

The mining lessee shall got prepare a Mining Plan along with the Mine
Closure Plan (Progressive & Final) from the Recognized Qualified

f :I' : Depariment of Mines and Geolegy, Znd Floor, DHL Square, Flet Na, %, Sector 12, Fanchkula
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Person as per Chapter 10 of the "State Rules, 2012" for mining area
granted on lease and shall get the same approved by an officer
authorized by the Director, Mines & Geology, in this behalf.

xxlx) The lessee / Lol holder shall obtain prior Environmental Clearance for
the Mining block(s)/area from Competent Authority as required under
notification dated 14/09/2006 issued by the MoE&F, Geol or as
amended from time to time and also other required approvals for
mining including Consent to Establish and Consent to Operate befare
commencement of actual mining operations;

xxx)  The Mining lessee would also be Hable to pay following to the land
OWners;

fa] The annual rent in respect of the land area blocked under the
concession but not being operated, and;

(b] The rent plus compensation in respect of the area used for actual
mining operations.

xixi) The amount of annual rent and the compensation shall be settled
mutually between the landowner and the mining lessee. In case of non-
settlement of the rent and compensation, the same shall be decided by
the District Collector concerned in accordance with the provisions of
Chapter 9 of "the State Rules, 2012,

wxii)  The total mineral excavated and stacked by the concession holder
within the area granted on mining contract shall not exceed two times
of the average monthly production as per approved Mining Plan at any
point of time.

Mandif] The Mining lessee shall not stock any mineral outside the concession
area granted on mining lease, without obtaining a valid Mineral Dealer
License as per provisions contained in Chapter 14 of the "Haryana
Minor Mineral Concession, Stocking, Transportation of Minerals and
Prevention of lllegal Mining Rules, 2012";

KX} The lessee shall not carry out any mining operations in any
reserved/protected forest or any area prohibited by any law in force in
India, or prohibited by any authority without obtaining prior
permission in writing from such authority or an officer authorized In
this behalf. In case of refusal of permission by such authority or officer
authorized in this behalf, lessee(s) shall not be entitled to claim any
relief in payment of Dead Rent on this account;

wav)  That no mining operation shall be allowed in the urbanize zone of area
notified by Town and Country Planning Department. Further, in case of
the agriculture zone notified by Town and Country Planning
Department mining shall be permissible only after obtaining prior
permission from the competent authority;

Qr-"f-\:\ Department of Mines and Geolegy. 2nd Floor, DHL Square, Plol Na. 9, Sector 12, Panchkula
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A safety margin of two meters [(2m] shall be maintained above the
ground water table while undertaking mining and no mining
operations shall be permissible below this level unless a specific
permission is obtained from the competent authority in this behalf.

The lessee shall not undertake any mining operations in the area
granted on mining lease without obtaining requisite permission from
the competent authority as required for undertaking mining operations
under relevant laws;

The lessee shall be under obligation to carryout mining in accordance
with all other provisions applicable as per Mines Act, 1952, Mines and
Minerals (Development and Regulation) Act, 1957, Forest
[Conservation]) Act, 1980 and Environment [Protection) Act, 1986 and
the rules made there under Wild Life (Protection) Act, 1972, Water
{(Prevention and Contral of Pollution] Act, 1974 and Air (Prevention
and Control of Pollution) Act, 1981;

Further information, if any required, can be had on any working day
from the office of the Mining Officer, Mines & Geology Department,
Mahendergarh or from the D/o the Director General, Mines and
Geology, Haryana, Plot No 9, Sector 22, Panchkula, Haryvana.

Director,

(: 3 . Mines & Geology, Harvana.

Mining Enginesanng.

For Direcior Mines and Gealogy

Haryana.

Department of Mines snd Geology, 2od Floor, DHL Sguare, Plot No, 9, Sector 22, Panchkuln
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183 Annexure-
R/2

Speed/Registered Post
From

The Director General,

Mines and Gealagy Haryana,

FPlot No, 9, [T/ Park, Sector-22, Panchkula,
['ch

M /s Landsworthy Mining & Infra LLP,
Through Shri Vinit Kumar,
House No. THEP, Huda Sector-1, Marnuwal -123007

Memo No. DMG/HY /ML /Rajawas 20237 I!f‘IL'l'J-T'
Dated Panchikuia, the 1 Jug ] 11

Subject: Acceptance of the highest hid in respect of minar mineral mine of Stone
at village "Rajawas” having tentative area af 11%55 acre in the district
Mahendergarh, offered in e-auvction held on 20.06.2023 fissuance of
Letter of Intent [Loll: regarding.

You participated in the e-auction held an Z0.06.2023 on the e-Auctian
minor mineral stene after accepting the terms and conditions of the auction notice
sued vide notification no, DMG/HY fAuction  MOR 2023 /2583 dated 15052023 in
arder tn obtain mining lease of minor mineral stone mine of the district
Mahendergarh,

2 You offered the highest hid of Rs, 50,40,00,000/- (Rs. Filty Crores Forty Lakhs
anly) per annum against the Reserve Price of Rs. 32.20,00,000/- for obtaining the
Mining Lease of Minor Mineral Mine namely '‘Rajawas’ for extraction of ‘Stone’
having total area of 119.55 acre falling in Khasra number 91, 96, 97, 98, %9, 102 and
103 of village Rajawas, district Mahendergarh.

3 You are hereby informed that the State Government has accepted the highest
hid of Rs, 5040000004 per annum affered by you in respect of “Bagawas Stone
mine” under the provision of Haryana Minor Mineral Concession, Stocking,
Transportation of Minerils & Prevention of Hlegal Mining Rules, 2012 [State Rules,
20121 Accordingly, vou have become the successful hidder in respect al abhove said
mineg

4. The State Government having accepted the sforementioned highest bid of Rs.
GO.40,00,000/7- offered by vou. Tho Department 5 pleased ko issue this Letter o
Intent [Lol) In your favawr in respect of the Mining Unit/area namely 'Rajawas Stone
mine’subject o the following terms and conditions:

4.1 The periad of the the lease shall be 10 years and the same shall commence w.ef
the date of grant of Consent to Dperate [CTQ) by the State Pollution Control

Pa1of6
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4.6
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Heard followed by Envirenmental Clearapoe by the competent authority or on
expiry of the period of 12 months from 1he date of issuance af Lol, whichever |5
parlier;

You may note that the detail of the arca af the minieg unit 15 watative and was
natifled on “as 15 where is hasis' (refer condition no. (iv] of 21 of the auction
notice], In case of any inadverient mistake in the area detail/Khasra aumber
ate, the same shall be got cectified feorvected Lefore execution of the contract
agreement (refer condition na. (1ii) of 21 of the auction notice}:

Mg reguest regarding reduction in hid amount on acceunt of reduction in
land fares ol the Mining Blocky Unit, on any other account including that of
change in description of kKhasra numbers ¢ location ete, at any stage will be
aptertained onany ground, This shall atso include any lossy reduction of area for
actual mining for want of compiiance of applicable laws/restrctons for mining
or part of the leased area hadl already been operated in the past Meedless 1o
state that this also inclades the chafiges. if any, as per candition no. [Iv} of 21 of
the auction notice:

You offerad bid after having gone through the terms and conditions of aucnan
notice and also the applicable Acts and Rules far undertaking mining, The State
Government shall not be responsible for any kind of loss to you being the highest
bidders /lesses at any point of time (before or after grant af lease) on any
account including an account of reduction of land/ area/ production/ non grant
of permission for minlng in part arsa or athorwise an account of any condition
stipulated for undertaking mining by any competent authority.

The amaunt of the highest bid 1.2 50,40,00,000/-per annum shall be the *Annual
Nead Rent® payable by you as the Nead Rent in the manner prescribed in the
Lease Dead to be executed on form ML-1.ap pended to State Rules.

As per orders dated 01 072027 of the State Government you will have to
opén Escrow Account witl the department, whersin all the sale proceed made
throush o Rawaana Portal will required to be deposited.

The above said annual Dead Rent shall be increassd at the rate of 10% on

completion of each block of three years. Accordingly, the year-wise amount of

the annual Dead Rent shall be as per details given belaw:

" §r.Nm. | Year of the eomtract | Annual Dead Rent
Period [in Bs.]
= First Year 500,40,00,000
2 Second Year 50,40,00,000 |
3 Third Year _al= 50,40,00,000
[ 4 Fourth Year 554400000
€ whvear |  5540G0W0
(6 (Guhvayr |  S5A400000
|7 |gewenthYear 60,98,40.000 |
|8 | Elghth Yoar | 69830000 |
19 | Ninthyear | 60840000 |
(10 (| TerthVeer [  S70829000

pe2ofé
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As per the terms and canditiens of the pgranst, you are liable 1o deposi
Ry 12.60.00,0007- L equal to 25% of the annual bid amount as "Security”, oul of
which you lave already deposited an amount of Rs. 5,04,00.000 /- [Hs, Five Crare
Four Lakhs only) ix. equal to 10% of the annual bid ameunt as “inital bid
security' after the conclusion of e-auchon, The balance amaunt of Rs
7,56,00,000/- (Rs. Seven Crores Fifity Six Lakhs only) of the hid security ie. 15%
af the annual bid amount shall be deposited before commencement of the mining
operation or before explry of the period of 12 months from the date of issuance
af Letter of Intent [Lol), whichever is earlier;

Frovided that in case having taken all steps on your part, if vou fails to
abtain required Eavironmental Clearance and Corsent To Dperate (CTO) fer
undertaking mining operations within the said period of 12 moaths from the
date of issuance of Lol, such Letter of Intent holder/lessee on a specitic
application submitted to the Director, at least thirty days prior to the end ol the
period mentivned above, giving details of the action already taken may seek
additional time up te another twelve months, over and above the time of 12
months glready allowed for commencement of the period of lease, on payment ol
a non-refundable Fee as per thie following:-

L | Extension of further | On F'H!r'nT&rll. of a nen-refundable foe at the eate of |
period wp 1o 5k months pne percent per manth of the annual bid far ssch
mobth of requested extensisn period

2 | Extension for a second | On payment of 3 non-refundable fee at the rate of
period up to ¢k months | two percent per month of the annual bid for cach
month of requested extension period

Note: Extension shall he allowed snly in mionth £s) and any regquest for period
les fpart of the month shall be sommarily rejected and shall apply along with |
advance amount of the fee for such requested period of extension,

Yoo are directed to execute the Leaze Deed in Form ML-1 appended to the State
Aules, 2012 within a period of 90.davs from the date of arder ol issuance of this

[l

MOTE: 90 days period is or ekecution of Lease Deed, Therefore, it 5 advised to submit
draft asreement along with all relevant docoments preferably swichin 45 days, so
that agresment could be executed within 20 days after completing atl the
formalities of scruting and verification.

In case of the Partnership Deed (where bidding entity is 4 partnership firm) or
Articles of Association [where bidding entity is a registered Company) or an
Affidavit (where bidding entity is a sole proprietorship firm and the bidder is
participating as an Individual), no transfer or addition or deletion of the
Partners/Directors will be permissible before execution of the agreement;

The Lease Deed executed shall be got duly Registered under refevant laws with
concerned Registering Autherity and you will be Hable to pay applicable stamp
duty and registration fee etc. as per the applicable rates and as demanded by the
Reglstering Authonty /Rovenue Department at the time of Registration.

Pranfé

21



4.12

4.13

4.13

+.153

.16

4.17

418

186

Iiv case of failure te execute the lease deed, after issuance of this acceptance of
hid /L0l within the prescribed pertod of 30 days, this Lol ghall be deemed ta have
been revoleed and 10% amount of the highest bid deposited as initial bid security
chall be forfeited and you, will be debarred from participation in any future
quctions/tenders/competitive  bidding process n respest of any area for
abtaining mineral concession in the State for a period of 5 years.

Forexecution of lease deed, you are alse equired Lo furnish a solvent surefy for
a sum equal to the amount of the annual dead rent. The documents of the
properties to be submitted in support of solvency of the surety shall be duly
evaluated as per current Collector Rates by the concerned Revenue Authority
alang with Non Encumbrance Certificate from the concerned Revenue Authority.
In case, the surety offercd by the lessee(s) during the subsistence of the contract
ls not found solvent, the lessee(s) shall offer another solvent surety and a
supplementary deed shall be executed to this effect.

Further, Surety will submit an affidavit to the pffect that the property in
question has not been affered as surety ta the department of Mines and Geology,
Haryana in-somoother case,

After execution of deed, either before commencerment of the mininmg operation.or
before expiry of the time allowed, it ahy, 45 per condition No. 4,7 above, in case of
Failure to deposit  the balance 15% amount topwards security [as requived under
clause 4.7 above), the acceptance of bid/fissuance of Lol fexecution of deed shall
he deemed ta have been cevoked and 10% ameunt depesited towards as initial
bid security after the conclusian of auction shall stand forfeited. Further, such
bidder shall debarred from participation i any future ayctions/tenders/
competitive bidding process in respec of any area for obtalning mineral
moncession ln the State fora period of & years.

vou shall be liable to deposit the lease money in advance at manthly intervals as
per provisions of Lease Deed j.e. from the date of commencement of the lease
peeriod.

You shall alse deposit/ pay an additional amount eqqual to 7.5% of the due dead
rent along with the monthly instalments towards the ‘Mines and Mineral
Novelopmens, Restoration and Rehabilitation Fund,

vou shall also deposit/pay an additional amount equal to 2.5% ol the due dead
rent along with the monthly instalments (owards the ‘District Mineral Fund’

vou shall also be liable to pay advance Income Tax as per provisions of section
206(c) of income Tax Act In addition to- contract maney, payabla as per terms
and conditions of contract agreement.

an enhancement of the dead rent with the expiry of every three years period,
vou shall deposit the balance amount of security so as to wpscale the security
amount equal to 10% of the revised annual dead rent as applicable lor one year
with respect t¢ the mext block of thiee years. Mo interest, whatsoever, shall be

Pgdafe
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payable on the security amount deposited under the preseribed security head of
the gavarnment;

¥ou shall prepare a Mining Plan along with the Mine Closure Plan (Progressive &
Fiiial} from the Recognized Qualified Person as per chapter 10 of the State Rules,
2012 for the "Mining Unit® and shall not commence mining operations in any
ares except in-accordance with such Mining Plan duly approved by an officer
authorised by the Director, Mines & Geology, in this behalf.

Further, the actual mining will be allowed to be commenced only afer prior
Environment Clearance is abtained by you as the Lol helder/ Mining contractor
for the Mining Unit from the Campetent Autharity as required onder E1A
notification dated 14/09/2006 issucd by Ministry of Environment, Forests and
Climate Change, Government of India or @ amended (rom time Lo time and also
ather required approvals for mining including Consent to Establish and Consent
o Operate from the Haryana State Pollution Control Board  before
ecommencement of actual mining operations.

You will also be Hable to pay the flowing o the landéwners o undercake
MInINg aperatons:

fa) Annual rent in respect of the land area blocked under the concession but
not being operated; and

(bl Rent Plus compensation in respect of the area used for aclual ouming
APerations.

The amount of annual rent and the compensation shall be settled mutually
between the landowner and the mimmg lessede ln case of non-settlemenl of the
et and compensation, the same shall be decided by the Distret Collector
concerned in accordance with the provisions contained in Chapter 9 of the “State
Rules, 2012";

The total mineral excavated and sticked by the concesston holder wichin the
area granted on mining lease shall not exceed two times of the average manthly
production as per approved Mining Plan and/or quantity approved under
Environmental Clearance, at any point of time.

The mining lessee shall not stock any mineral outside the concession area
granted on mining contract, without obtaining 4 valid Mineral Dealer Licence as
per provisions contained in Chapter 14 of the State Rules, 2012,

The lesser shall not carry oul any mining eperations in any reserved; protected
forest or-any area. prohibited by any law in force (n India, or prohibited by any
authority without obtaining prior permission in writing from such authoriny or
officar authorized in this behalf In cage of refusal of permission by guch
duthoricy or officer autharised in this behall, lessee(s) shall not be entigled to
claim any relief in pavment of dead rent on thiisaccount

Mo mining operation shall be allowed in the urbanize zone: of area notilied by
Town and Country Planning Department. Further. in case of the agriculture zone

PES of 6
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notified by Town and Country Planning Department minmg shall ba permissible
snly after obtaining pricr permission from the conipetent authoriey

427 The lessee shall not undertake any mining oparalian the area granted on
mining lease without obtaining requisite permission from the competent
authority as reguired Far underiaking mining aperations under celevant laws;

428 The lesser shall be under obligation to carry oul mining in accordance with all
other provisiens as applicable under the Mines Act, 1952, Mines and Minerals
{Develvpment and Begulation] Acl, 1357, iniiagn Exploslve Act, 1884, Fores!
(Censervation] Ack 1980 and Environment [Frotection] Act, 1986 and the ruics
miade there under, Wild lile {Protection] Act, 1972, Water [Prevenmtion andd
Contrel of Pallution) Act, 1974 and Alr [Preventicn and Control of Pallation) Act,
1981;

429 Al other terms and conditions shall ramain as per auction niotice and the
provisions of the Mines and Minerals (Development and Regulation] Act, 1957
and Rules made there under shall prevall over all the terms and conditions

B. Accordingly, you are advised tosubmit the Draft Lease Deed along with other
requisite documents including A solvent surety(s] for a sum equal to the amount of
the annual bid for execution of the agraement, within a period of 50 days from the

date of issue of this bid acceptance letter and the Lol.
%?
!

a ryciar,
Mines & Geolo laryana g
speed/Registered Post
Endst Mo, DMG /Y /ML Rajawas f 2023/ Pated:

A copy is forwarded to the Tollowing for information and necessary action
please-
1. The Additional Chief Secretary to Government Harvana, Mines angd Geology
Pepartment,
2. The Chalrman, Haryana State Pellution Contral Board, Panchkula.
1, The Deputy Commissioner, Mahendergarh,

4, The Mining Officer, Mines & Geology Department, Mahendergarh. He is
directed to ensure that proper snd cemplete 'Draft Lease beod Documants’ o5
required are submitted within stipulated poriod

[irectnr,
Mines & Geology, Haryana,

Pa & of 6
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nnexure-
| R/3
molt.llwlh! IDI“MIN‘LNM Mab he 8607710800 Ly .uumu‘ﬂlul
%, Date :08.08.2024
Regiong) Officer Mahendergarh,
Aryang State Pollution Control Board,
€warij,
Haryana.
Subiect: Submission of D
a

: raft EIA for conduct of
Jawas Stone Mine havin

g with 3 stone

) TPH Capacity at village Rajawas,
dergarh Haryana,
Ref: TOR iss

Ued by SEIAA; ide Fi
12.06.2024 aryana vide File no, SEAC/HR/2024/125 Dated

Respected Sir,

. Itis submitteq that we hav
eénvironment Cler

ance under EIA notificatio

e applied to SEIAA, Ha
granted by SE1AA, y

n 2006,

ryana for obtaining
aryana vide File ng SEAC/HR/

The Terms of reference have been
2024/125 Dated 12.06.2024.
As a part of the Process, we are submj

Ssummary in English & Hindi in both

tting copies of Draft EIA report, Executive
public hearing for the pr

Hard and soft co

pies to your office for conduct of
oject.

ollution control board
herewith,

We request you to kindly process our application for conduct of public hearing for our
project.

Thanking You,

Yours Faithfully,

Ropod,

Rakesh Beniwal.
(Nominated Owner)
Landsworthy Mining & Infra LLP



